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MIs. Rohtas IBdutr1es 

1344. SHRI NARAYAN CHO,UBEY: 
Will the Minister of RAILWAYS be 
pleased to refer to reply given to 
Unstarred Question No. 1956 on the 
27th Marc~ 1980 regarding Railway 
dues 'from M IS. Rohtas Industries and 
state: 

(a) the details and the period for 
which a sum of Rs. 3.01 crares, out 
of which Rs. 2.68 crores is on account 
of demurrage, has been shown out-
standing by Eastern Railway against 
MIs. Rohtas Industries at Dehri-on-
Sone in Bihar; 

(b) the reasons for accumulating 
this huge amount; 

(C) why it has taken such a loag 
time to examine the possi bib ti es of 
taking legal and administrative mea-
sures; 

(d) whether any decision has since 
been taken to take legal and adminis-
trative measure!; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHUl 
MALLI1CARJUN): (a) The details of 
the amounts of outstanding and the 
period to which they refer are as 
under:-

Rs. 
crOft'S. 

W-j:lf'Ujht (Current) 0'(15 

(ii) Value of consi~nment8 in 
unconnectcrl wagonc; delIvered in 
exc('Ss from 1968 to Ma y, 
1979. 0'28 

(iii) Demurrage ('haTge~(under 
dispute) for df"'tentin to 
wagon <; from August 1972 
onwards . 2 68 

Total S'Ol 

(b) There is no accumulation of 
freight charges which are being clear-
ed currently by the firm. As regardS 

value of consignments in un-connec-
ted Wligons delivered in eXcess, the 
accumulation is dUe to non-surren. 
d~inlJ Oi Railway Receipts by the 
firm. The accumulation of demur-
rage r.harges is due to the dispute 
whicl'L the firm have raised in the 
implEl'nentation of the procedure laid 
dOWn by the Railway in consultation 
with the firm for the calculation of 
these charges in respect of wagQns 
booked 'for their Works. 

(c) to (e). Eftorts have been p- ade 
continuously by the Raih~ray Admi-
nistration to resolVe the dispute and 
realise the outstanding dues in such 
a ma!lner as would not cause disloca-
tion In the productIOn of essen:~al 
commodities for the community. 
Since the finn is continuing to dis-
pute the dues outstanding as demur-
rage charges for the period from 
August, 1972 onwards, the matter is 
being considered at a higher level on 
a representation from the firm and 
it it is found necessary the Railways, 
in consultation with the )finistry of 
Law, will also go in for arbitration 
in accordance with the provisions of 
the siding agreement with the firm. 

Death of Shri Cbandradeep prasad 

1345. SHRI NARAYAN 'clio"l.m"'EY: 
Will the Minister of RAIL!VAYS be 
pleased to refer to reply given to 
Unstarred Question No. 1881 on 2'fth 
March, 1980 regarding negligence 01 
Railway doctor of Pathardih and 
state: 

(a) whether Government have since 
received the report and examined the 
question whether the death of. Shri 
Chandradeep Prasad was due to neg-
ligence Or otherwise of a Railway 
Doctor; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) yes. 




